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QUESTION
NPAs of PSUs

2914: SHRIRAJESH RANJAN:
SHRIKAUSHALENDRAKUMAR:

Willthe Ministerof FINANCEDbe pleased to state:

a) whetherany PublicSector UndertakinggPSUs) is involvedin Non Performing
Assets (NPAs)cases of banks;

b) if so, the names of the PSUs in the NPAs list and the amount outstanding
againsteach;

c¢) whetherintereston outstandingamountis being waivedoff by the Government
for the recoveryof NPAsin the case of PSUs, if so, the detailsthereof;and

d) whetherthis facilityis being providedeven to otherdebtorsand if so, the details
thereof?

ANSWER
To be answered by
THE MINISTER OFSTATEIN THEMINISTRY OFFINANCE
(SHRI SHIV PRATAPSHUKLA)

(a) to (d): Reserve Bank of India (RBI) has apprised that data of NPA borrowers
with exposure of Rs. 5 crore and above on name and aggregate amount
outstandingis reported by Scheduled CommercialBanks to RBI. RBI has also
informedthat in terms of section 45E of Reserve Bank of India Act, 1934, RBI 1s
prohibited from disclosing credit information.Section 45E provides that credit
informationsubmitted by a bank shall be treated as confidentialand not to be
publishedor otherwisedisclosed.
RBI has issued a circular advising banks to have Board-vetted loan recovery
policies,whichset down, inter alia, norms for permittedsacrifice and factors to be
takenintoaccountbefore consideringthe same.



